IN THE CENTRAL ADMINI STRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A. No. 1445/93, " Dt. of Decision : 19-8-84,
Mr. N. Sanker Singh .. Applicant.
\Is

1. The Divisiocnal Railuway Managér,
SC Rly, Guntakal.

2., The Sr. Divl. Personnesi OBfficer,
SC Rly, Guntakal. .. Respondents.

Counsel for the Applicant : Mr. PYSSS Rama Rao

Counsel for the Respondents : Mr. C.V, Malla Reddy,sc for Rlys,

CORAM:
THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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(AS PER HON'ELE SHRI R.RANGARAJAN;] MEMBER (ADMINISTRATIVE)

The aﬁplicant herein is‘the son of Shri NXrishna
Singh wﬁq was working as‘Chief Clerk in the Personnel
Braﬁch of South Central Railway, Guntakal. He had
rendered 32 years of service in the Railway Administration
but was missing from April 1990, His whereabouts are

not known even téday. As the efforts made by the family

members to trace the employee did not succeed, the matter

was reported to the Railway Police, Tirupathi Railway \
Station on 1.9.91/21,9,91 but the Police issued a |
certificate dated 6.5.1993 that the emp loyee could not

be traced and the case is 'undetectable’,

2. | The request for the applicant herein is for
grant of compassionate ground appointment to him, The
mother of the applicant made a representation to Ral

for giviﬁg compassionate ground appointment to the app-
licant herein but no reply has been received, In view
of the above, sWm he has filed this OA praying for
aompassionate appointment to him and other consequentiai

‘

benefits,

3, The respondents in their reply affidavit have

stated that as the employee was absent with effect from
21.4,1990, departmental proceedings were initiated and

they were held exparte., At the end of the inquiry, the
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competent authority dismissed the employee from service
with effect from 21,11,1991, Accordingly, the respon-
dents contend that the applicant is not entitled for
family pension but no reply in regard to the compassionate

ground appointment is given,

1
4, I have heard Shri PVSSS Rama Rao, learﬁéd counsel
for the applicant and Shri C,V;Malla Reddy, leafned
standing counsel for the respondents., The pdlicy letter
governing this issue is, the letter No,E(D&A) 91 RG 6-41,

dated 22,8.1991, As per this letter, it has been cate-
gorically clarified that in case where disciplinary
action has been initiated in respect of a missing
employee on the charge of absence_without leave, disci-
plinary proéeedings as also penalty awarded shall have

'to be annulled by the competent aﬁthority and action is
\reQUired to be taken to treat the case as that‘of a
missing emplovee for the purpose of granting pensionary
benefits and compassionate ground. appointment. But,

this letter has to be read in conjunction with the policy

§ ' letters dated 19,9,1986 and 27.3.1991,

5. When the mother of the applicant filed OA
No,1108/93 for family pension, this Tribunal hadh. - .
directed R-1 in that OA to dispose of the case in the

light of the policy matters issued by the Railway Board.

Ag the case of granting compassionate ground appointment
!
is also governed by the Railway Board letter dateq

. _ fi
22,8,1991, I feel it fit and proper to dispose ofwthis

H

case also on the same lines, :
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6. In view of the aforesaid, this OA is disposed of
with a direction to the respondents tc take action to
annul the award of dismissal from service in accordance
with the rules and in terms of the Railway Board Policy
letter dated 2@5%21991 and to further consider the case
df the applicént for compassionate gibund appointment
A doming ‘
taking the firancial statugLand other relevant matters
into consideration, {£E case, R-l is not competent to
arant compaésionate grouﬁd appointment, he may send |
the case to the competent authority for a decision on
the lines indicated above,  The above direction shall

be complied with within a period of five months from

the date of receipt of the judgment,

7. The OA is disposed of accordingly. No costs,
- p2
(R. RANGARAJAN)

MEMBER (ADMN.)

DATED: 19th August, 1994, :
 Open court dictation. f?vj -
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Deputy Registrar(J)ccC
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The Divisional Railway Manager,
S.C.Rly, Guntakal,

The Sr.Divisional Personnel Officer, ‘ s
S5.C.Rly, Guntakal,

One copy to Mr.P,V.S5.85.S.Rama Rao, Advocate, CAT.Hvd.
One copy to Mr.C.V.Malla Reddy, SC for Rlys, CAT.Hyd.
One copy to Library, CAT.Hyd. -

Cne spare copy.
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